[25 August, 2000] RAJYA SABHA (Rs. in Lakh)

SlI.  Sector Budget Estimates
No. 2000-2001
77  Plantation of Minor Forest Produce including Medicinal 1600.00
Plants 8500.00
78  Lump sum Provision for North East States and Sikkim
Total of the Ministry 850000.00

Ownership of small forest produce to Gram-Sabhas

T 3437. SHRI VIKRAM VERMA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@) whether Central Government have enforced the Forest (Management
in Scheduled Areas) Act, 19% in all States, under which ownership of small
forest produce is to be given to Gram-Sabhas;

(b) whether any assurance was given by the Centre to States that only
those States would be compensated which provide ownership of small forest
produce to tfieir Gram-Sabha Members; and

(c) whether die Madhya Pradesh Government has given ownership of all
small forest produce to Gram Sabhas?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI B ABU LAL MARANDI): (a) There is no Act named the
Forest (Management in Scheduled Areas) Act, 1996 and therefore the question
of its enforcement does not arise.

(b) No, Sir.

(c) Yes, Sir. The ownership rights of Minor Forest Produce have been
conferred on the Gram Sabhas under the Provisions of the Panchayats
(Extension to die Scheduled Areas) Act, 1996 enacted by the Central Government
(the then Ministry of Rural Areas and Employment).

Damage to Forests by Blasting in Sand Mining in Solan

3438. SHRI K.M. KHAN: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(&) whemer the Ministry of Environment and Forests have asked me Forest
Department of Himachal Pradesh to make assessment of damage caused to
forests and its ecological balance on account of blasting in sand mining in S olan
district;

t Original notice of the question was received in Hindi.
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